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0.A.NO. 1340/93. 

JUDGMENT 	 Dt: 16.9.94 

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIR- 
MAN) 

Heard Shri G.Parameswara iao, learned 

counsel for the applicant and Shri \!.Bhimanna, 

learned standing counsel for the respondents. 

The applicant herein was appointed as LDC 

on compassionate grounds on 14.11.1986. In 1985, 

a nanel was orepared for 82 for the posts of LDCs 
on the basis of direct recruitment. First 41 

out of the said panel were appointed prior to 

14.11. 1986 andthe appointments were not given 

- 	 I r. 4- 1-i ar4 ,q rn ncl_groin SI n_42sven 	C 

though vacancies had arisen1  tl3eyfiled oA 327/89 

and other OA5 before this Bench. By relying upon 

the O.M.No.22011/2/79-.Estt.(d), dated 3.2.1982, 

this Bench held in OA 327/89 that and others that 
till tne panes is exncuste, t..nts.c  

any fresh selection. Accordingly, those who were 

in the said panel were appointed. 

In the seniority list of LOCs as on 

1.4.1993 which was cominunièated by R-2 by the 

letter dated 4.8.1993, the applicant was shwwn 

contd. 
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To 

The secretary, Union of India, 
Ministry of Isfence, New I1hi. 

The General Manager, Ordinance Factory Project, 
Yeddurnajiarayn, Medak. 

3. One copy to Mr.G.Pararneswar -Rao, advocate, CAT.Hyd. 

One copy to Mr.V.Bhimanna, Addl.CGSC. CAT.Hyd. 

One copy to Library,  CAT.Hyd. 
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as junior to those who' were in the 1985 panel 

and who' were àppointed as LDCs from 1989 onwards 

in pursuance of the judgment of this Bench in OA 

327/89 and others. The same is assailed by the 

applicant in this Ok. 

While the applicant contends that the 

date of appointment should be take9 as the basis 

for fixation of seniority, it is stated for the 

réspotidents that the date of the panel is the 

criterion for fixation of seniorit'.C) Same point 

had arisen for consideration in Ok 1339/93. Therein, 

we upheld the plea of the respondents therein. 

For the reasons stated therein, the contention 

for the applicant is negatived and hence this QA 

is liable to be aismisse*i./ 

f 

In the result, the Ok is dismissed. 

No costs.! 

1A.B.GORTt) 	 (V.NEEIJADRI RAID) 
MEMBER (ADNN.) 	 VICE CHAIRMAN 

DATED: 16th September, 1994. 
Open court dictation.' 
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